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DISCUSSION      UNDER     RULE    176 

Report  of the     Working     Group  on 
Autonomy for   Akashvani   and Doordarshan 

THE VICE-CHAIRMAN (SHRI 
ARVIND GANESH KULKARNI): 
Now, discussion under rule 176,.. (In 
terruption by Shri Sitaram Kesri) 
Mr. Kesri, please take your seat. 

Hon. Members will note that there is e 
large number; P£ Members who. want 
to speak. I also am aware that you may desire 
or you will desire that the Minister must also 
reply. This discussion was to start at 3.30 
p.m., hut actually we are one hour and 10 
minutes late. Anyway, I would request the co-
operation of the various parties, that those 
who want to participate will limit their 
observations to not more than seven minutes. 
Otherwise I cannot accommodate all the 
Members. So I would request you that y°u 
will please keep to the time. Now I call on 
Shri Shrikant Verma to start the discussion. 

SHRI SHRIKANT VERMA (Madhya 
Pradesh): Sir, as the initiator I should be 
given more time. 

(Interruptions) 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): There are 20 
persons and there are two hours. 1 am 
prepared to sit here up to 6.30 P-m. 

SHRI LAKSHMANA MAHAPATRO 
(Orissa): What has happened to our request 
for a discussion of External Affairs 
tomorrow? Nothing? No information? 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): Vhe hon. Member 
will please listen. It was laid here but the 
Government has not agreed . So, no extension 
can be made of this House. So. I would only 
request you to co-operate, 

and whatever you are going to speak, I think 
you would like in all aspects that Mr. Advani 
should reply. Otherwise the discussion cannot 
be completed. Only the Members will speak 
and the Minister will not able to speak. 

DR. V. P. DUTT (Nominated): Mr. Vice-
Chairman, Sir, this subject deals with one of 
the most important, one of the most sensitive 
and one of the most vital sources of 
information media in the country and to expect 
that on a Report which has taken many months 
to be prepared after due deliberation and 
which, if implement-• ed, will create a new 
system 01 information for this country we 
should limit our comments only to five or 
seven minutes only means that we should not 
be able to say anything. All we can do then is 
we get up and say, we like the Report or we do 
not like the Report and sit down. Therefore, I 
would like the guidance of tTre Leader of the 
House because it is his Ministry also. Sorr.e 
way should be found by which such a serious 
subject can be discussed seriously. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): I have understood 
what you want to say, but anyway there are 
various limitations of time. I ask Mr. Shri-
kant Varma to proceed. 
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SHRI      JAGANNATHRAO    JOSHI 
(Delhi): Better late than never.
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Time bell rings 

[The Vice-Chairman    (Shii U.    K~ 
Lakshmana G'owda) in the Chair] 
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SHRI SHRIKANT VERMA: You are 
not used to listening to intelligent talks. 

AN HON. MEMBER: We are listen-
ing very patiently. 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA); Please 
conclude. 
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REFERENCE TO ALLEGED   
DEMOLITIONS IN SUBZI MANDI 

AREA, DELHI 

DISCUSSION UNDER RULE 176 
Report of the working group on auto-

nomy for Akashvani and Doordar-
shan—contd. 

DR.  SARUP     SINGH     (Haryana): 
Sir,  I  agree  with   many  things  that 

Shri Shrikant Verma has said. In fact I am 
greatly impressed by quite a few things 
that he has said. I think the Opposition 
parties always feel that if the Prime 
Minister has a hand in nominating 
anybody or recommending somebody's 
nomination, perhaps that would be a 
political decision. However, Mr. Vice-
Chairman, Sir, there is a difficulty here. 
How are some of these people appointed? 
Take the Chairman of the University 
Grants Commission, Chairman of the 
Union Public Service Commission, 
Judges, Vice-Chancellors of certain 
Central Universities, etc. I have been 
giving a lot of thought to this. I per-
sonally feel that the appointees must be 
free as far as possible; they must not be 
under the pressure of anybody. I hate and 
resent political pressure. And I can assure 
Shri Verma that I will not be a partisan at 
all in a matter like this, because it is a 
national matter. After all, the All-India 
Radio and Doordarshan are very sensitive 
areas, very vital areas of our national life. 
Firstly, 1 am of the opinion thai in all 
matters, not merely in the case of All 
India Radio but in most matters at any 
rate, it should be possible for us to take 
nonparty decisions. 

In a multi-party system, in a plural 
society,   it is     absolutely     necessary 
that we rise above politics. I am not a 
politician myself.    I have come to 
politics very recently" and I feel that it  is 
bad politics,  unhealthy  politics, which     
invades  all     aspects  of our national 
life.   Unfortunately, some of the fear  of  
Mr.   Verma  may not  be baseless. But 
then I would like to say this  to  him,  
universities  were  given autonomy   and  
slowly  and  gradually that autonomy was 
eroded. Who was responsible  for this  
erosion? I have been Vice-Chancellor     
myself.  I  can assure him that it is not the 
Government alone that erodes the 
autonomy of an institution. There are so 
many areas   from  which  the   attacks  
come. They come from, 1 am sorry to 
say, Mr.   Vice-Chairman,   essentially   
from the; political parties in the country. I 

THE VICE-CHAIRMAN" (SHRI U. 
K. LAKSHMANA GOWDA): No, no. 
This discussion is going on. 


